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... (Interruptions)

11.0% hrs

At this stage, Shri K.D. Deshmukh and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
11.0% hrs

At this stage, Shri Adhi Sankar and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
MADAM SPEAKER: Question Hour, Q. 325, Shri Kalikeshwar Narayan Singh
Deo.
SHRI KALIKESH NARAYAN SINGH DEO (BOLANGIR): Q. 325.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 noon.

11.01 hrs

The Lok Sabha then adjourned till
Twelve of the Clock. E
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri P.C. Chacko in the Chair)
... (Interruptions)
12.0% hrs

At this stage, Shri K.D. Deshmukh and some other hon. Members came
and stood on the floor near the Table.

12.0 ¥ hrs.
PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Paper to be laid. Shri Sushil Kumar Shinde.
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I beg
to lay on the Table a copy of the Arms (Amendment) Rules, 2012 (Hindi and
English versions) published in Notification No. G.S.R. 585(E) in Gazette of India
dated 24" July, 2012 under sub-section (3) of Section 44 of the Arms Act, 1959.
(Placed in Library, See No. LT 7255/15/12)
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN): On behalf of Shri Praful Patel, I beg to lay on
the Table copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (Commercial) (No. 8 of 2012-13)-
Compliance Audit Observations for the year ended March, 2011 under Article
151(1) of the Constitution.
(Placed in Library, See No. LT 7256/15/12)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Organising Committee Commonwealth Games Delhi 2010, New Delhi, for
the year 2009-2010.
(1)) A copy of the Audited Annual Accounts (Hindi and English versions) of
the Organising Committee Commonwealth Games Delhi 2010, New Delhi,
for the year 2009-2010.
(Placed in Library, See No. LT 7257/15/12)

(111) A copy of the Annual Report (Hindi and English versions) of the
Organising Committee Commonwealth Games Delhi 2010, New Delhi, for
the year 2010-2011.

(iv) A copy of the Audit Report (Hindi and English versions) of the Organising
Committee Commonwealth Games Delhi 2010, New Delhi, for the year
2010-2011.

(v) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Organising Committee Commonwealth
Games Delhi 2010, New Delhi, for the years 2009-2010 & 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 7258/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table a copy of the

Foreign Contribution (Acceptance or Retention of Gifts or Presentations) Rules,
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2012 (Hindi and English versions) published in Notification No. G.S.R. 150 in
Gazette of India dated 23" June, 2012 under Section 49 of the Foreign
Contribution (Regulation) Act, 2010.

(Placed in Library, See No. LT 7259/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): I beg to lay on the
Table:-
(1) A copy of the Notification No. S.O. 1855(E) (Hindi and English versions)
published in Gazette of India dated 17™ August, 2012, making certain amendments
in the Notification No. S.0. 2363(E) dated 30™ September, 2010 under Section 3
of the Essential Commodities Act, 1955.

(Placed in Library, See No. LT 7260/15/12)

(2) A copy of the Multi-State Co-operative Societies (Amendment) Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R. 447(E) in
Gazette of India dated 15™ June, 2012 under sub-section (3) of Section 124 of the
Multi-State Cooperative Societies Act, 2002.

(Placed in Library, See No. LT 7261/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): On behalf of Dr.
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Charan Das Mahant, | beg to lay on the Table a copy of the National Dairy
Development Board Officers (Appointment, Pay and Allowances) (Amendment)
Regulations, 2012 (Hindi and English versions) published in Notification No.
DEL:NDDB-01/12 in Gazette of India dated 28" June, 2012 under Section 50 of
the National Dairy Development Board Act, 1987.

(Placed in Library, See No. LT 7262/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
issued under Sections 11 and 15 of the National Investigation Agency Act, 2008:-

(1) S.0. 1720(E) published in Gazette of India dated 30" July, 2012,
regarding appointment of Special Public Prosecutor(s) under Section
15 of the National Investigation Agency Act, 2008.

(1i1)  S.O. 1583(E) to S.O. 1591(E) published in Gazette of India dated
16" July, 2012, regarding appointment of ‘Judges’, mentioned
therein, to preside over the Special Courts under the National
Investigation Agency Act, 2008.

(111)  S.0. 1545(E) to S.O. 1556(E) published in Gazette of India dated
1™ July, 2012, regarding appointment of Special Public
Prosecutor(s), mentioned therein, under the National Investigation
Agency Act, 2008.

(Placed in Library, See No. LT 7263/15/12)
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(2) A copy of the Ministry of Home Affairs, National Investigation Agency
(Group ‘A’and ‘B’ Posts) Recruitment Rules, 2012 (Hindi and English versions)
published in Notification No. G.S.R. 502(E) in Gazette of India dated 26™ June,
2012 under Article 309 of the Constitution.

(Placed in Library, See No. LT 7264/15/12)

... (Interruptions)
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12.01 hrs.

ESTIMATES COMMITTEE
Statement

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to lay on the
Table statement (Hindi and English version) of Action Taken by the Government
on the Recommendations contained in the Twelfth Action Taken Report of
Committee on Estimates (Fifteenth Lok Sabha) on ‘Sports-Policy, Infrastructure
and Training Facilities’ pertaining to the Ministry of Youth Affairs & Sports
(Department of Sports).

... (Interruptions)
12.02 hrs.
COMMITTEE ON GOVERNMENT ASSURANCES
22nd to 25th Reports
RAJKUMARI RATNA SINGH (PRATAPGARH): I beg to present the following
Reports (Hindi and English versions):-
(1) Twenty-second Report on review of pending assurances pertaining to the
Ministries of Steel, Micro, Small& Medium Enterprises and Panchayati
Raj
(2) Twenty-third and Twenty-fourth Reports on requests for dropping of
assurances,
(3) Twenty-fifth Report on review of pending assurances pertaining to the

Department of Atomic Energy.

... (Interruptions)
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12.03 hrs.
COMMITTEE ON EMPOWERMENT OF WOMEN
(i) 16th Report

SHRIMATI CHANDRESH KUMARI (JODHPUR): I beg to present the Sixteenth
Report (Hindi and English versions) of the Committee on Empowerment of
Women on Action Taken by the Government on the Recommendations contained

in the Eighth Report on the subject ‘Working Conditions of Anganwadi Workers’.

... (Interruptions)

(ii) Statement

SHRIMATI CHANDRESH KUMARI (JODHPUR): I beg to lay on the Table the
Final Action Taken Statement (Hindi and English versions) of the Government on
the Recommendations contained in Chapter-I of the Thirteenth Report (Fifteenth
Lok Sabha) of the Committee on Empowerment of Women on the subject

‘Women Victims of HIV/AIDS’.

... (Interruptions)
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12.04 hrs.
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 26™
Report of the Standing Committee on Agriculture on 'Development of Abiotic
Stress Resistant Crop Varieties and Dissemination of Production Enhancing
Technologies - Review of R & D and Extension Efforts in the country’,
pertaining to the Department of Agriculture Research and Education,
Ministry of Agriculture’

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): On behalf of Shri
Sharad Pawar, I beg to lay the statement regarding the status of implementation of
recommendations contained in the Twenty Sixth Report of Standing Committee
on Agriculture in pursuance of the direction 73 A of the Hon'ble Speaker, Lok
Sabha, issued vide Lok Sabha Bulletin - Part-1I dated September 01, 2004.

The Standing Committee took evidence of the representatives of the
DARE/ICAR and Planning Commission at their sittings held on 21* January,
2010. Further, the Committee took Oral Evidence on 25t November, 2010. Based
on which, the Committee presented their Twenty Sixth Report to Parliament on
30.08.2011.

All these recommendations of the Committee contained in the 26" Report
have been considered by the Government. The details of the Recommendations
and Action taken by the Government alongwith present status which have already
been communicated to Parliamentary Committee on 29.11.2011 are enclosed in
Annex-I which is laid on the Table.

" Laid on the Table and also placed in Library, See No. LT 7265/15/12.
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12.05 hrs.

(ii)Status of implementation of the recommendations contained in the 16™
and 21* Reports of Standing Committee on Food, Consumer Affairs and
Public Distribution, pertaining to the Department of Food and Public
Distribution, Ministry of Consumer Affairs, Food and Public Distribution”

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROEF. K.V. THOMAYS):
Sir, I beg to lay the statement, on the status of implementation of
recommendations contained in Sixteenth and Twenty First Report of Standing
Committee on Food, Consumer Affairs and Public Distribution, Department of
Food and Public Distribution, in pursuance of Rule 389 of the Rules of Procedure
and Conduct of Business in the Lok Sabha (Eleventh Edition, issued by the
Hon'ble Speaker, Lok Sabha vide Lok Sabha Bulletin -- Part II, dated 1%
September, 2004).

The statements indicating the action taken/status of all the
recommendations contained in the above Reports of the Standing Committee on
Food, Consumer Affairs and Public Distribution, Department of Food and Public
Distribution are annexed separately. In Sixteenth and Twenty First Report the
Committee had made 09 and 12 recommendations, respectively. These
recommendations have been examined carefully by the Ministry of Consumer
Affairs, Food and Public Distribution and all the recommendations have been
accepted by the Government.

The Committee have been apprised of action taken on Sixteenth and
Twenty-first Reports vide OM Nos. G-20017/07/2012-AC dated 29" June, 2012
and G-20017/13/2012-AC dated 19" July, 2012, respectively.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 7266/15/12.
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12.06 hrs
MATTERS UNDER RULE 377°

MR. CHAIRMAN : Hon. Members, the Matters under Rule 377 shall be treated as

laid on the Table of the House. Hon. Members who have been permitted to raise

matters under Rule 377 today and are desirous of laying them, may personally hand

over slips at the Table of the House immediately.

Only those matters shall be treated as laid for which slips have been received

at the Table within the stipulated time. The rest will be treated as lapsed.
(i) Need to sanction a new railway line between Gadwal and Macherla in
Andhra Pradesh
DR. MANDA JAGANNATH (NAGARKURNOOL): A new railway line
between Macherla in Andhra Pradesh to Raichur via Gadwal was proposed and
as a part of it Gadwal - Raichur is completed and is ready for the inauguration.
However, remaining part of the new line between Gadwal and Macherla is
pending for sanction. When the matter was raised under Rule 377 the then
Railway Minister Hon’ble Mamata Benerjee replied that the line between
Gadwal and Macherla would be taken up after the completion of the new line
between Gadwal and Raichur.
In the recent past, Govt. of Andhra Pradesh proposed the line between
Gadwal and Macherla on cost sharing basis. Survey was also completed two

years back and sent to the Railway Board. Though two years have lapsed since

* Treated as laid on the Table.
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the updated survey had been completed no action is forthcoming from the
Railway Ministry.

The line between Gadwal - Macherla is very important because it cuts short
the distance between coastal Andhra and Mumbai considerably. This line passes
through Nalgonda district, Mahaboobnagar in Andhra Pradesh and Raichur of
Karnataka, which are very backward. There is a lot of scope of development of
this area employment wise, and farmers can take up cultivation of commercial
crops which will change their economic capacity.

I request the Railway Ministry to take necessary steps to sanction the

Gadwal - Macherla new line immediately.
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(i1) Need to enhance the Minimum Support Price of copra and restrict the
import of palm oil in the country

SHRI M.K. RAGHAVAN (KOZHIKODE): Coconut cultivation is the mainstay
in the Malabar region of Kerala. The frequent fall in price of Coconut oil is
adversely affecting the Coconut growers in Kerala. The Centre has announced
minimum support price of Rs.5100 per quintal for copra but the coconut farmers
are deprived of this amount. Citing shortage of consumable oil, large scale Palm
oil is imported. Palm oil is preferred in hotels and other business places as it is
thicker than coconut oil and can be used for larger duration which incidentally is
also a health hazard. Import of Palm Oil has been banned in Kerala but it is
allowed through the ports in the neighbouring states which has practically made
the import ban a laughing stock. On the other hand the restrictions on the export
of coconut oil has created problem for coconut growers. The cost of 1 quintal of
coconut oil this month is Rs. 6150 which was Rs. 10,000 during the
corresponding period last year.

It 1s requested that the problems of the coconut growers should be
examined, import of palm oil be reduced and the minimum support price of Copra

be increased to at least Rs. 8000 per quintal.
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(ii1) Need to continue operation of Cyclone Warning Centre at
Visakhapatnam, Andhra Pradesh

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): Cyclone

Warning Centre (CWC), Visakhaptnam, is functioning for the welfare of East
Coast people. It predicts and informs about tropical cyclones and cyclonic
storms, occuring in the Bay of Bengal. It is one of the five Cyclone Warning
Centres across the country, which comes under the Meteorological Department,
providing invaluable services. The CWC, Visakhapatnam informs the wind
speed, direction and alerts the coastal residents’ about approaching cyclones
right from Srikakulam to Nellore. Its invaluable services are praiseworthy in
alerting and saving the valuable life of local fishermen and also as a study
Centre informing the Andhra University Research Scholars. Initially, the CWC
was started before Independence as Forecasting Centre and later on, it was
renamed as Cyclone Warning Centre in 1976. Though there are lot many Area
Cyclone Warning Centres across the country, alerts and warnings from Vizag
CWC are very important due to its existence on the costal area.

The quality of results will not be of much value if the CWC shifts from
costal area to plateau and reduces its staff. Concerned Department officials
might be thinking that its services are not required after establishment of

Doppler Centre at Visakhapatnam in 2006.
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I, therefore, urge upon the Government to take immediate measures not
to shift the Cyclone Warning Centre from Visakhaptnam and request you to

kindly stop such proposals in the interest of public.
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(iv)Need to provide insurance cover to the youth falling victim
to road accidents

$it oo AT (QAA): WIRA W QYT qT IR UfEAT areAi W gHCHRRG dRl & ufied afe
&9 frerel A1 50 iR & Y gEeT & RiPR g9t Ja1 didl Hicis d 98 I Ao e
g |

S 99 @ ANAEl @ G W AN S Bl § IR S S & Fed 39 digl &
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R AT JETRET St § SR © [P diels # ged drel 39 Siefiel AlSasi &
AT I IJREM WA B (Y s ARBR BN o A ARG D G Dloisl el Bl Gae]
M1 (SRINE) HRAM BT Ugd HY | A AT © 6 I8 (o Aol & @ 6 b e

BT BT HeH BT |




04.09.2012 24

(v)Need to permit canal based water supply scheme in Hoshiarpur, Punjab

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): In my Parliamentary
Constituency, Hoshiarpur town has a population of approximately 1,88,500. There
is an 'A' class Municipal committee which has to provide basic amenities to the
people of Hoshiarpur viz. water, electricity road and other infrastructure. Due to
the shortage of space in the city and paucity of funds, old tube wells have not been
replaced. The decreasing water table and low discharge of tube wells is the cause
of concern. Moreover, huge amount is required to maintain 75 tube wells. Madam,
through you, I request Hon'ble Urban Development Minister to allow canal based
water supply scheme for Hoshiarpur. The Government has already constructed
Rajiv Gandhi Canal (Kandi Canal Phase II) which passes through village Bagwara
which is only 1.5 KM away from the limit of Hoshiarpur Municipal Committee.
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(vi)Need to monitor utilization of funds incurred on development of Bijethua
Mahabiran Dham in Sultanpur parliamentary constituency, Uttar Pradesh

ST, Worr g (YeamqR): # WRBR BT &M AU A& &3 YR & [qbr Ts dial
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(vii)Need to establish an Indian Institute of Information Technology at
Nagpur, Maharashtra

SHRI VILAS MUTTEMWAR (NAGPUR): The Central Government took
initiative to establish 20 new Indian Institutes of Information Technology (IIITs)
in the different States that don't have this facility. For the establishment of IIITs,
50% of the cost is to be met by the Central Government, 35% by the State
Govemments and 15% by the private partners of that place. The land is to be
provided by the respective State Govemments. Government of Maharashtra was
given the task to develop two IIITs at different places. The State Govemments
including the State Government of Maharashtra were requested to identify the land
(50 to 100 acres) and industry partners who could be associated with the project.
In response, the Government of Maharashtra informed the Central Government
that in Pune 59.26 hectares of land only has been identified for the purpose and the
State Government was in the process of finalizing the industry partners. However,
no further development has taken place despite reminders to the State Government
of Maharashtra over a period of one year. The State Government tentatively had
selected Pune and Aurangabad for setting up of such institutes. A lot of time has
elapsed but no concrete proposai has so far been sent by the State Government. In
view of such a situation, the Central Government should have finalized this
proposai for a comparatively better deserving city i.e. Nagpur which merits the
setting up of an HIT. It is felt that the Government should give serious
consideration for the establishment of an IIIT in a backward region rather than the

already developed cities.

The backward regions have eminently been demanding for the
establishment of IIITs for the benefit of the students and the upcoming industry.
Therefore, the policy needs to be reviewed in the light of the balanced

development of backward regions. Pune is already a highly developed city with
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many information technology institutes. Therefore, keeping in view the
Government’s decision to establish two IIITs in Maharashtra, one such institute

need to be established in Nagpur.

Nagpur has been the main claimant for the establishment of an IIIT for
quite some time past. It has plenty of land available and over 100 local industry
partners have offered to collaborate in the establishment of an IIIT at Nagpur.
Having all the required facilities, Nagpur has the potential for development to the
intemational standard. The students coming out of the educational institutions in
Nagpur have to look for admissions in Information Technology institutes in other

States.

I would, therefore, urge upon the Government to agree to the genuine
demand of establishing an IIIT at Nagpur which would be very practicable and

useful for the entire backward region of Vidarbha.
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(viii ) Need to mitigate the sufferings of people residing in the vicinity of
Bharat Oman Refineries Limited, Bina (Madhya Pradesh)
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(ix) Need to rollback the increase in prices of fertilizers, extend adequate
agriculture subsidy and loan at zero percent interest to farmers
in the country
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(x) Need to take suitable measures to open Indian Statistical Institute at
Giridih, Jharkhand
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(xi) Need to provide subsidy on fertilizers to farmers in the country
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(xii) Need to provide electricity connections under Rajiv Gandhi Gramin
Vidyutikaran Yojana in villages of Deoria parliamentary constituency, Uttar
Pradesh

$it IRE 9 Jware (qafan): 2005 H g Tid AT [AERERU ASET Bg WRER
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(xiii)Need to speed up the work of revival and establishment of Nalanda
University in Bihar

N Fivers FAR (ATelan): 16 ITUH U & gN GARRIfUG ok gafifad fsd o Arelar
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El

(xiv)Need to construct rail over bridges on level crossings in Dharmapuri
parliamentary constituency, Tamil Nadu

SHRI R. THAMARAISELVAN (DHARMAPURI): I would like to bring to the
kind attention of the Government for the construction of rail over-bridges at the
following places of my parliamentary constituency, Dharmapuri:

(@)  Adhiyaman Kottai Railway Gate falling on the Dharmapuri-Salem

National Highway (NH-7),

(b) Vennampatti Railway Gate in Dharmapuri Town,

(c)  Pennagaram Railway Gate (Kumarasamy Pettai Railway Gate),

(d)  Kadagathur Railway Gate,

(e) Chinthalpadi Railway Gate,

(f) Buddireddipatti Railway Gate.

There is an urgent need to construct the said over bridges. All these places
fall under Bangalore Division of South Western Railway and Under Salem
Division of Southern Railway. The construction of these over bridges are very
essential as public passing through these gates are finding it very difficult to
commute. In the absence of the rail overhead bridges at the above places, the
people of this area have to take a long route to reach their destinations. Even
during rainy season their life becomes more miserable. Therefore, I urge upon the

Hon'ble Minister to take up these rail over head bridges on priority basis.
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(xv)Need to expedite gauge conversion of Palakkad-Pollachi railway line

SHRI M.B. RAJESH (PALAKKAD): Palakkad-Pollachi Meter gauge railway
line was built during the British rule and is extremely useful for traders, pilgrims
and a large number of passengers. This is an important line connecting two states
Kerala and Tamil Nadu. There has been a long pending demand to convert this
line into a broad gauge line. This is the shortest route from Thoothukudi airport to
Mangalore, Mumbai and Delhi. which shows the commercial importance of this
line. Since this line connects major pilgrim centres in Tamil Nadu, hundreds of
pilgrims also travel in this route. The gauge conversion work of this line was
started in 2008. However, there has not been much progress in the last four years.
This delay in the work has also caused cost-escalation. I urge upon the Union
Government to expedite the gauge conversion work of Palakkad-Pollachi line and

to ensure that the work will be completed this year itself.
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(xvi)Need to expedite shifting and construction of Kendriya Vidyalaya at it's
location in Bhadrak district, Odisha

SHRI ARJUN CHARAN SETHI (BHADRAK): A Kendriya Vidyalaya was
sanctioned and commissioned in a makeshift building in Bhadrak district, Odisha
in 2009-2010. Since, then it has been functioning in the makeshift building at
Bagarai High School, Bhadrak. Although a suitable land has been allotted by the
State Government, but no funds have been provided by the Central Government
till date. It is learnt that though tendering process has been over for the
construction of the permanent building of the school, but no work order is being
issued by the Kendriya Vidyalaya Sangathan to start the building. No permanent
Principal has been posted till date inspite of repeated requests to the authorities.
Students admitted into the different classes are suffering due to inadequate space
and accomodation. Hence, I urge upon the Government to do the needful at the

earliest in the best interests of the students and schools.
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(xvii) Need to implement the recommendations of M.S. Swaminathan
Commission on Agriculture and take suitable measures for the welfare of the
farmers
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(xviii) Need to ensure safety and security of ancient manuscripts, coins and
others objects of archaeological importance housed in Gopal Naryan Library
in village Bharatpura, Patna (Bihar)
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(xix) Need to provide financial assistance to Sikkim to become first fully
organic farming State
SHRI PREM DAS RAI (SIKKIM): Sikkim, under the leadership of India’s
greenest Chief Minister, has more than 50,000 farming families who have adopted
organic farming over the last decade. By 2015, Sikkim will become the first fully
organic State in the country under its Organic Mission. It set upon this path
almost a decade ago when the State Govemment constituted a State Organic
Board and moved a resolution in the State Assembly to convert Sikkim into an
organic state. Since 2006-07, the State Govemment has completely stopped lifting
the quota of chemical fertilizers extended by the Govemment of India and shut all
public and private sale point for chemical fertilizers.

However, agriculture still requires organic inputs in the form of bio-
fertilizers and manure. Sikkim’s withdrawal from the use of chemical fertilizers
implies that it no longer avails associated subsidies. To provide altematives to
farmers, rural compost units and vermi- compost units have been constructed.
More investment is necessary on these inputs to achieve the State’s Organic
Mission. Sikkim is not able to adequately meet these demands unless there is a
special help from the centrai govemment.

I urge the Minister of Agriculture to take note of our forfeiture of subsidies
in pursuit of organic farming and request him to redirect them towards alternative

inputs which are now required.
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Adequate financial assistance from the centre in this regard will ensure that

Sikkim achieves it’s organic mission and sets a precedence for the rest of the

country to follow.
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12.07 hrs.

NATIONAL INSTITUTE OF MENTAL HEALTH AND
NEURO-SCIENCES, BANGALORE BILL, 2012

MR. CHAIRMAN: Now, we shall take up item no. 16.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): On behalf of Shri Ghulam Nabi Azad,
I beg to move:

“That the Bill to declare the institution known as the National
Institute of Mental Health and Neuro-sciences, Bangalore, to be an
institution of national importance and to provide for its incorporation
and for matters connected therewith, as passed by Rajya Sabha, be
taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to declare the institution known as the National
Institute of Mental Health and Neuro-sciences, Bangalore, to be an
institution of national importance and to provide for its incorporation
and for matters connected therewith, as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

... (Interruptions)

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
The question is:
“That clauses 2 to 33 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 33 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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MR. CHAIRMAN: Now, the hon. Minister may move that the Bill be passed.
... (Interruptions)
SHRI S. GANDHISELVAN: I beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 5
September, 2012 at 11 a.m.
12.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, September 5, 2012/Bhadra 14, 1934 (Saka).
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